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TRIFERT T UF T
M. Speaker : Hon'ble Members, now, the question hour starts.

Opening of Medica! College

#131, Smt. Sumits Singh : Will the Health Minister be pleased to stato
- ““whether there i3 any proposal tnder consideration of the Govermment to open a
- Medical College, at Kamal ; if 50, the details thereof ? . '

Education Minister (Smt. Geeta Bhukkal Matanhail) : Yes, Sir. Amedical
- college is being set up in the memory of Kalpana Chawla. Steps are being takento
;, worl owt the details of the Project.

Mgﬁwﬁmaﬁmn@fﬁwﬁfﬁwmmﬁ%
Sl wR % oeEie B T ¥ Ies frg ¥ gl wdem w1 s
| TR TR | S Hvrm, Tt et & % “Steps are being taken to work out

* the details of the project’. Twant to know how long time it will take to work out the
© details of the Project ?

Smt. Geeta Bhukkal Viatanhail : Speaker Sir, I would like totellmy Hon'ble
‘Member that health services and medical education has been the priority of our
overnment. A Medical College is being et up by the State Government at Karnal
the memory of Kalpana Chawla, the astronaut, who made India proud. Kalpana
hawla was niot only the daughter of Karnal or Haryana but also she was the proud
£ whole India. The Hon’ble Prime Minister, on his visit to Panipat on 5,4.2006,
ade an annowncement that the Government will explore the possibility of
stablishing 2 Medical College in the memory of Kalpana Chawla at Karnal. Since
2006, the matter was under correspondence for seeking financial grant from
‘Government of India and NASA. However, Government of India stated that there
was no scheme under which a Medical College could be established. The Chief
. Minister, Haryana announced in Thajjar for the éstablishment of a Medical College
-+ Karnal on 26th Januzry, 2010 on the eve of Republic Day. At present, Kamal has
_& 200-bedded hospital which will be upgraded into 300-bedded hospital with
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teaching block for the Medical College. This District Hospital is located in 18.05
acres of land in which the building of the 200-bedded hospital, residences and a
fow offices have been provided. As per the requirements of Medical Council of
Tndia (MCI), 20 acres of land ave required for setting up a Medical College. There is
availability of land adjacent to the hospital which belongs to the Home Department
and being used as Police Tings and the Jail, The land belonging to the Police lines,
which is 20 acres, 5 kanals and 4 marlas, will be transferred to Health department for
construction of the Medical College, as it is adiacent to the hospital and will provide
ample area for development of the Medical College. The Home Department has
been asked to take immediate steps to wansfer the land to Health Depariment. The
construction and other activities for setting up the Medical College at Kamal are
being entrusted to the National Buildings Construction Corporation Lid. (NBCC).
The approach road to the Hospital from the old GT road will be widened and
strengthened, Mr. Speaker Sir, the National Building Construction Corporation
Ltd. (NBCC) was requested to make an estimate for construction cost of Teaching
Block, additional hospital building and an administrative block along with 2 hostel
building. According to the latest figure of NBCC, the rough cost estimates for the
Medical College of 50 seats will be about Rs. 200 crores in phase 1. In the phase-1,
it is proposed to construct the Administrative block, teaching block and hostel for
boys and girls of the Medical College and upgrade the hospital, We have already
sentt the proposal to Finance Department for making provision of funds in the year
2010-11.
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Number of Seats Available for Students

*9, Sh. Ram Pal Majra : Will the Technical Education & Industrial Training
Minister be pleased to state the number of Engineering Colleges, Polytechnical
Colleges and Institute of MLB.A., ML.C.A. and B. Pharmacy in the State togetherwith
the number of seats available for the students in different courses?

PWD (B&R) Minister (Sh. Randeep Singh Surjewala) : Sir, the information
is placed on the Table of the House. The statement of mumber of Engineering
Colleges, Polytechnic Colleges, and Institute of MLB.A., M.C.A. and B. Pharmacy
in the State togetherwith the pumber of seats available for the students in different
courses is annexed.

Annesnre
S Insiitution Number  Seats Course Intake
Mo,
L. Engineering Collepes 141 44705 Apriculture Enpp, 45
Electronics & 11940
Commznumication
Engg,
Information G390
Technology
Computer 12030
Science & Engg.
Mechanical Engz. 8780
Civil Engg, 1920
Bio-Tech, 210
Bio-Medical 180
Elecirical Engs. 1380
Electronics & )
Instrumentation
Fngo,
Food Engg. 120
Packaging &)
Technology
Printing
Tochnology
Printing Graphics 30
& Packaging
Instrumentation 180
Enge,
Chemical Engg. 120
Elecrrical & 1080

Electronics Engg.
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4 Institution Number  Seats Course Intake
MNo.
Fashion &
Technology
Fashion & 30
Apparel Enge.
Total 44705
2 Polytechnic 151 49873 Agriculture Engg. 120
Colleges ' : Applied Art & 120
Craft '
Architecture 280
Automobile Engg. 1000
Ceramic Engg. 240

Chemical Engg. 140
Chetnical Pulp & &0
Paper Engg,

Civil Engg. 7470
Computer Engg. 8390
Flectrical Engg. 6160
Electeonics Engg. 5090
Fashion Pesign 240

Fashion

Technology

Food Technology €0
Hotel Mamt, 160
Instrumentation 330
& Control

Industrial & 4]
Pergonal

Management
Tnformation 280
Technology

Library & 160
Information

Seience

Mechatronics 360

Mechamical Engg. 9800
Mechanical Tool 720
& Die ,
Mechanical Engg, &
(Foundary)
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Sr. Institution
No.

Mimnber

Seats

Course Intake

Mechanical Enge. 80

- (Metallurgy &

Material

Medical 120
Electronics

Medical Lab 450
Technology

Office 443
Management &
Computer Application
Pharmacy 1180
Plastic Engp. 180
Production Engg, 660
Textile Design 240
Text Processing 240
Textdle 280
Technology

Diploma in Business 360
Management {Sales)
Diploma in Business 300
Mapagement {Retail)
Diplom:a in Business 210
Management (Travel)
Accounts & Audit 1050
Electronics & o0
Instrmentation

General Engg. 120
Mechanical 120
(CAD/CAM)

Mechanical CNC 0
Civil Engg. &
(Construction.
Management)

Civil Engg. (Brick &
Technology)

Diploma in Printing 120
Technology
Diploma in Packaging 120
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S Institution Number  Seats Course Intake
No.

Technolegy

Total 49875
3 MBA Colleges 157 12605 MBA 12605
4 MCA Colleges i 3240 MCA 3240
5 B, Pharmacy Colleges 32 1905 B. Pharmacy 1905

Total 535 112330
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Shri Randeep Singh Surjewala : Sir, L am just coming to that polat. How fee
is 10 be decided 7 S 7E o) & & o iy = ¥ o o TRregEE ®
aiftar & & woem A ¥ | oreng Aeey, 5w e § ¥ areeie gas @l
T =T B e Yy s @ o wlt ¥ for reimbursement of
tuition fee to SC students. TW O B Twar A% e ¥ 9 iy age vt &,
afe & sy g A ugy @ wien ¢ F g o s | e el '
¥ 414.50 WG BUY 2T W HregiET derd & A & 9§ 2008-09
& wfer Ru ¥ | 2ad o woasodiofiofo gryehifae Ty o AT W
£ ¥ forei 6 worre Frem T4 on S w¥ew B oo s | U Rar wrn
% | In case of diploma T Ted i ¥ w9d R 20 ST BUY GF WY g9
@ % TN & in case of B.E. & B. Tech 40 ¥ TU 1@ & I I I
1rdmreT ¥ | Speaker Sir, for Scheduled Caste siudents, 2008-09 # e T8
& T 2.40 rE w99 & wv ¥ ouey ol ogee o eiann 9wl
frge o T ¥ | g @@ ¥ 2009-10 F 29 qv wEfar fegy s e ¥
v Fort wediew & ioq 9 T U o & 2.40 A w8 S 6 § § o
HTi T TR e S | ereme wéaw, $8 WEW 1 950 W B 4 @
o Tor ¥ frae fodw AT o ¥ ) Wy oF SR o arel 1 B A
¥z B B9 ¢ B9 TEd ¥ o sPew Rt R SefEn weE @
T =9 TN TeTgEE B T we § 1 afy o wffgae suew aeE
Haw Y A F SuT o & & gosndodioficie B gy At F faw@w
wHify TouEodioficdo g7 39 § wEw el st B

aﬁmww:ﬁww,ﬁ%w%%wﬁﬁr%ﬁa
AT GTeE £ 1% W e wumee e ¥ oafysr § &R S
TR T S B P WS PR T JfEw Ay e e 9y
F AT B?

o o Rie godame : =fe Ty, Sar e ¥ ue o soa ¥ 6 al
such technical institutes across India are governed by All India Council for Technical
Education Act. It is the discretion of All India Council for Technical Education to
prant or Bot to grant recognition upto 2007-2008, if I remember correctly. They used
1o take NOC from us i.¢. from the State Governrnent. Now, they have stopped taking
NOC also. The Chief Minister himself is concerned about the raising number of
under-graduate courses and institutes i the State. The ChiefMinister has personally
met the HRD Mirdster and he has raised this {ssue on behalf of the Btate Government
B aPTT oTT fdY wwT 9 ofey el Serege G Amed € o R STt
T W W UAesoRo Wag wAT Wifky TR 59 A § o gea el
HiT 2adte TS AT teoaeedle MRl ¥ vk wT uT ol e Y
foofar i for ¥ ’

&Y ORI A ¢ S 5%, § Oy off § W e wew g B R
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Pending Applicantion for Tubewell Connection

+108. Shri Krishan Lal Panwar : Will the Power Minister be pleased to
state—- .

(@)  the number of pending applications for tubewell connections in the
State ;

(b)  whether these applicants are being paid interest on the amount
deposited with the Power Utilities ; and

(©) the time by which the connections mentioned in part (a) ahove are
Tikely to be released ?

Ryarety ¥t (o selbe v ) ¢

(@) $1.01.2010 & (T § TG wAgeEt & frg afew @2
amaEEt B e 70850 ¥ ‘

(@) e A |

(M 31.3.2009 o P ot & gy ofi onn R & ¥ S
30.6.2010 P wAE § Fad W |
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Ejﬁﬁaﬂrﬁﬁﬁﬁ%mﬁmﬁﬁrw%%m,momwmamm
W%lmm,wﬁﬁwm%ﬁwwwmw
Eﬂﬁ%%ﬁ#ﬁ%ﬁﬁﬁ%aﬁ&&ﬁ%%lm&wﬁaﬁuﬁw
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Power Houses of NTPC and NHPC

%96, Sh, Krishan Pal Gurjar : Will the Power Minister be pleased to state
the number of Power Houses of NTPC and NHPC togetherwith the details of share
of Haryana in the electricity generated by these Power Houses.

Frorlt st (dr W gy i) ¢ My, 11e34.27 AE @ el
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amaT Gy 12 Fo medlofiodte wmET weg € R sftaem @ B
gg7.64 YETE & gg9r 2972.2 @ & wfda @we gkw s do
wrotrgediodio & e ersy T, frrf sftarar = R s2e.e FmEme 2
T HaT o B 9TET ESdl o sfturn & R o foEeer waw & 1
o TR B ' '

foo
o  uRd=ET B AW s & afen %1 e
do Enrare ) (P #)
gHodofedto
1. el gux asfer afReiern 2000 200
(Foqo)
2. figm gox opfe afgoeel 1000 65
(Ec:g’c) ' ‘
3. T gm oiw afEdaae 1000 57
(Sao)
4 wETEre Ut oW (Soio) 8B40 84.02
5 eIl (SoWa) 210 12
6 e (TSPt S9) 1600 14.57
7. e (FER) 840 81.75
8 Feia-I (Few) ‘ 1500 47
9. sz g (o) 419.33 253
10. o= W (SoTe) B65.36 38.2
11. TES I (Fouo) 890.58 40.6
12. wierEe fw (el 432 432
BiL 1188427 997.64 -
gHogdediotto
1. Yu-orw wEsw gieEeE 198 54.9
. (feego)
IR 1 - 690 104

ofEder (W, O HE)
3.  TAEYY EESU (WUES) 94.2 &
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®o  ARAEEN W OAW TN & sitamn @ e
To (Fmarz #) (Feeare )
. = e (Rowo) 540 85
5. -1 (feewo) . 300 ‘ 17
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7. e (EnoEE) ' 2RO ' 16
sl (79 1S S 390 a1
A 2972.2 329.9
T At 14306.47 1827.54
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il goe AT e, s Rrest s fEs W, R 1500 WA
# eftaren @ ST o & el arar & BT @ 99T T 1 g sl SR
R

o T W GaR ¢ STy AeE, 39 R § Ay @y & wwl wa |
(foresT)

oy srem ¢ gz TEY @7 B ey ATy (e

ﬁmwﬁa:aﬁwﬁﬁm%ﬁwm@&g@rm
sESH gEm | (fe)

oY O T G : ey whe, § s A & At A= o 2
FaFT e € @5 off = @ ¥ fF et # ot 1500 WER w5 aw
gigr @i § SO 50 gfiser s wiodicdiodio @ ¥ SR 50 wiwew
SR BT T Y orEer Wie %% W T | 9 ux ¥ fip o 5o e frem
wodioflelo @ &, 25 uede it = ¥ ot 25 wae fiwlt & T | W
s B oma o ¥ o7 © ¥ so wiew e sfamn = ¥

o 7R AT T ;o9 @iz & 5o wiyee fored o & e g | ey
50 gfvem & fiear gon, g Repd o 9@ ¥
it o W AR : we S o feewn R @ R B

oy SR o= B ST & =arsiy, when he bas categorically said, 39 79
# &5 FREE $¥ 7 Please take your seat. (frs1)
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t opamg : wo o odES v o ¥ org Bl e e @ oAt
TR e W e & ¢ et ara B9 off, oY we g

T (4 qis fiT Emm) ¢ orerg wdwy, S T o A duR Y
W B9 TOMT & SEt ¥ wary 9 wien € 7 o seer effts 9 @t wen
T oad (el o ey eRETeT Wiy W 50 WV 21 8f, 'd § wel 23-25
gfarere =1 fawn ¥ gai 25 wfvee o Rl g w07 ot 25 vy wd
shamn a@R $Ul | e 50 wEe sitgmm @ ¥

& fym o &0 ; oty weRd, B @e Avemw § e Sl ofr &
wAT et € B S @9 g oY Bz i wie ofer Wieee € s o
fefrai ¥ w9 9 24 5% 5-5 Tmriex a% U Al e § owd e
%t R e ¥ o Rl =1 feeem B9

Mr, Speaker : No need to raply.

o #ivg T (3% © oTee WERT, UE S gaw e & Re o sty
ew B wwier e i Gryem & fro o ofr UEiHE @i g B

<t g qI AT @ oTEE Heied, § onde Arsw | swidg He of &
ST Eve & fs wiie < uofla ey ofr & s on o e dfere sl s
#F @7 ¥ SO efaen = feen e Sy

o wis worg e ;= v & ol el © oF wra el Y R
wa & e B oae O e &

&t sy » v fiw 0, omw a<idr gfe
Wo gare BT + srerer wdreg, gor ot ol oft & o & fem ¥

Reservation to Ex-Servicemen

*67, Col, Raghbir Siagh : Will the Chief Minister be pleased to state—

{2)  whether there is any proposal imder consideration of the Government
to provide reservation to ex-servicemen in Panchayat, Block Samiti
and Zila Parishad elections like reservation is being provided to the
‘Women, 8C and BC in such electfions ; and

{0 if 50, the details thereof, if not the reasons thereof 7
PWD (B&R) Minister (Sh. Randeep Singh Surjewala)

(a) No,Sic

(B Ouestion does not arise.

i et i ¢ v weem, T ol gl  Sbs et et
W o gare @ Wiemw 9 W 9T oy R R deiad, wwiE afly
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frerr witwg & gdi # o S = e 8% Wt B T 96 B
fraradT ¥

&t aremy : o9 A 98 |

ol e 7T ¢ erery ey, § gury &y w1 €0 oW F ¢ gt
s BT TR @ & ofw SR odiEl o s o ¥ A o sftan W
a4 BT 5 | Py wer wfdarel, orgfva i, fes of & Wl =
afrearor R = T Y v ot wHR & et gogd 4t e o 3@ W
gun Praw wE?

e (& T R g ) < ormaw e, WEl 9% e Wi
Tarer & o gk § § ool sor arear € R et & T S 1 S daE 6
arr B S oro Rt 4T O wioh @ & & @Y T | T hieh @ 95y
- YO B

Tosham-Khanak By-Pass

*58 Smi. Kiran Chaudhry : Will the PWD (B&R) Minister be pleased to
state the staius of the construction of Tosham-Khanak by-pass road togetherwith
the time limit for the construction of the said road is likely to be completed ?

PWD (B&R) Minister (Sh. Randeep Singh Surjewals) : The estimate for
construction of Tosham-Khanak by-pass has been prepared and is under
consideration for sancrion. At this stage, time limit for construction cannot be
indicated.

Sy oy ey : sremg of, F emady wenm § =R ot F o wwew
5 fromme wew ¥ of 2008 F ago sReafEel & o tdwdiz @ i ) &
A=y o ¥ a9 w9 A wmer ¥ —The estimate for construction of Tosham-
Khanak by-pass has been prepared and is under consideration for sanction.” W&
drouo TTew & Tariade ¥ o =i off we @ § & “under consideration
for sanction” 9% A A wEw F wdt omd | ¥ gzt RS TS
affer | o 2008 # Howo weg F Al W O FERS R W
s T TRy | F aas wreer & Al oft @ g Ol R gwer
HRwE BT B P

My, Speaker : I do not think, it is a supplementary.

Sy feor sherlt @ orsre ofr, A0 9T ar T R S Ty R TR
F T ‘ :

S Sy ¢ SO TET S T 41 S MY BT g% O e e ¥
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o F & u IE W g L e ond e I N f g @ €1 o
F 9w Iud o g e T T ﬂ

Mr. Speaker : Please sit down.

Wwwzwﬁmﬁ,ﬁowo#ﬁﬁamﬁ%%wﬁﬁ
areE BN & TRy

Repairs of Road g

#136. $h. Pardeep Chandhary : Will the PWD (B&R) Minister be pleased
to state whether the road from village Lohgarh to Nanakpur on NH-214 is in very
bad condition ; if 5o, the time by which the said road is likely to be repaired ?

PWD (B&R) Minister (Sh. Randeep Singh Surjewala} : No, Sir. However,
the work for improvement of this road by way of widening & strenghtening from
village Lohgarh (Km. 2,200} to village Nanakpur (Km. 11.200) has already been
awarded on 4-11-2005, The scheduled date of completion of this work is 01.01.2011.

W s ¥ A e @ o ot s @ 5 G S agw o ¥
2.200 RRHEX @1 § 98 20.6.2009 Y 415 1 93 9K 9% PR § f
21 I B | 9 TEEgE 2 T9% 11.200 ReArfel & o Ol € 98w why
S AV HHREE § | 9% W &9 ol 99 ot 59 9T 10 FUT 00 T
22 WO BUY wmAl ST |

o vy <l : oremer T, s wreny & wede =l off @ s
Hredl §, [ B et war &y § anenr 4 e, wan & e, O
§ A O S & arvg & wed de & g € o et wed ww g
¥ ot as O IO O T 50 Wi 9 s flossgedio 4 9§ 2004 #
Rorf wiw w1 o wwd T w gon ¥ 9 w9 O S ?

£ FEIF : AT TAH FB A Y N v @ s AR A
Aty el : oreme wEET, § awedt & w F & 0o w g

4t Feng ; eRarn § ok 9ed T ) SUS 99w U ¥ I s not
possible for the Minister to reply this,

i wdir Fradl « et whew, 9OT o OSHT @ T S0 W HE ST
T OV R, S B O o T By '

Mr. Speaker t It is not possible to rep!jr, This is not relevant. Please sit
down, ‘

eﬁmﬂwﬁaﬂ:aﬁ@aﬁw%:wﬁnﬁﬁaﬁm@&%:
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aﬁm&r:wmwaﬁﬁ%w%m%ﬂw%\

ﬁmﬁaﬁ:m,ﬁqﬁmﬁw%t%wqﬁmﬁ#w@
Eg ‘

& e : orE e Ffag )

Construstion of Fly over
%153, Smt, Kavita Jain ; Willthe PWD (B&R) Minister be pleased to state —

(2)  whether there isany proposal under consideration of the Government
to construct a fly-over near the Hindu College in Sonepat city ; and

(b)  if w0, the time by which the construction worlk; of the abovesaid fly-
over is likely to be started ; and if not, the reasons thereof ?

PWD (B&R) Minpister (Sh. Randeep Singh Surjewala):

{(#)  YesSithereisa proposal under consideration of the Government to
construct a fly-over near the Hindu college in Sonepat city.

(b)  No time-frame can be given at this stage for the start of the work as,
after the approval of the Government, the revised general arrangement
drawings bave to be got approved from the Railways and the land
will have to be acquired.

Wmﬁm%:wa%,ﬁﬁw%mﬁﬁw@m%
ma@ﬁﬁawzmaﬁg@rﬁsﬁnﬁwﬁwgﬁaﬁmr@%
ﬁ%ﬁwﬁqﬁmﬂmww%mﬁﬁaﬁﬁwﬁm
%?ﬁﬁﬁmwmﬁﬂﬁﬁmﬁawwwm
ﬁﬁzwm%wwme?mwmw&ﬁw%m
m&zﬁqﬁﬁa&wmﬁw@?

ﬁwmmm:am@w,mﬁmﬁww%ﬁﬁ ,
ﬁawmﬁwﬁﬁwﬁmﬁ%wﬁmwﬂwﬁowﬁ@w
mﬁﬁﬁm%ﬁﬁﬁwwﬁﬁﬁﬂmmwmﬁ%%ﬁ
WW%@%WWWWW%WW,
zooea%awﬁwﬁﬁwﬁtwm‘?WWﬁmw%wﬁwﬁ
ey TSt ey & AR A S @ WE | Do, pow, a thres-legged ROB, THH
T U UAOTHO-1 ﬁ%ﬁﬁﬂ,‘%ﬂ'ﬁ@mﬂﬁmﬁmﬁ@m
ﬁmm:ﬁmwwﬁ%mmm%ﬁ%w
Wm%mﬂﬁw%mmﬁmwﬁsaﬁmeﬁﬂw
aﬁqﬁﬁﬁﬂﬂﬁwﬁq@ﬂﬂﬁ?ﬁﬁfﬁﬁ@ﬂ%ﬁﬁﬁaﬁﬁmlwﬁ
@ﬁ‘fﬁﬁwwq_@ﬂlﬁﬁwmﬂ%@ﬁ@wﬂﬂtﬁoﬁoﬁc
@rﬁr@‘ﬁa’ﬂmsﬁaﬁmﬁﬁwaﬁﬁwaﬁw%l
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At ol R G ¢ sroe e, wETEE wrewT 3 R o wree Ry
M AR i e wiew B o 5w aR § el B 1 e seer el
o TR o1 T F e A S g oy ¢ wre g s o e oo
o4t 13 W & w9 ar  vad Dol wme i o o s emresiiodto &
& ¥ and we are trying to finalise the designs, FEH R ¥ G TR O afe
T% Sededto ot a9 o8 |

A GEieE QY ooy wing, § anad memw & 4 ST ¥ uren
T g e v wdt ot fedfer oo & fmrr sty werer Srerer
ORI H 2004 # BTy gt ar ousd) erw w9y forfy ¥

#t orney : g Bie o, o el w9 e W T T, @arw @ Ow
2 R e A H e o 3w o v mw gm A @ S B
AT F TRl S oX gE wet ¥ a we ona A vy e aar a9 wl o
B AT g WA 8 '

School at Haryana Education Board

*169. Sh. Ghanshyam Saraf : Will the Education Minister be pleased to
state whether it is & fact that the new building of school has been constructed iz
Haryana Education Board, Bhiwani; ifso the time by which the said School is Iikely
to be started ?

Education Minister (Smt, Geeta Bhukkal Matanhail) ; Yes Sir, there is a
school building m the Board’s campus. The Board is in the process of wotking out
the modalities to start the school. The sehool is likety to be started from the academic
s¢ssion beginning from April, 2011, :

A S 9T ¢ sreae Ao, § anmas weerw O wwely B w9
e T € 6w Rred &= & wni # el Rear wmom

A e geerer, TR ¢ oremne wEie, A o uE T uew ¥ voeg
o 5% =ar % s o5 o srodRem o et o Renes Qe sy
ﬂ;ﬁﬂﬁaﬁﬁ@r&ﬁ%mﬁ%aﬁwmﬁﬂa@t

S ST TG : st e, fran O, Pt & weeRe o agd
FH F, THE H a% [ foear w7
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My, Speaker : It is not possible to give the reply.

MWM:M&W,%%?WWW@WW
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F % wur i Ty
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Wq&ﬁmﬁ%ﬁrﬁﬂ%mgﬁwwm%aﬁmﬁm%
maiqrm.sswﬁfmﬁﬁﬁ%ﬁ&@r%imm%ﬁﬂﬁammaﬁ
T | el & ¥ & Foad sl T |

Jp———

Supply of Water

#1785, $h. Ganga Ram : Will the Public Health Engineering Minister be
pleased to state whether it is a fact that the canal water does not reach in Water
Works constructed in the village Manpura ste. of Pataudi Constituency ; if so, the
steps taken, by Government o solve the said problem ?

PWD (B&R) Minister (Sh. Randeep Singht Surjewala) : Yes, Sir. h

The availability of canal water is insufficient and iregular in Water Works
constructed in villages Manpura, Mehchana and Noorgarh due 10 reduced flow of
water in the irrigation system.

“T'o gvercome the shortage, 23 tubewolls have been installed in 13 villages
and 2 Dhanies covered under these 3 water works.

_ ﬁﬁmm:m&rqﬁ‘ﬁﬁ,gﬂwﬁrwzﬁﬁ%mwmm
$ give TR 9 o Q0 f Sa? |
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H gz FH B /Y TAQ 2008, HEREL 2000, SWE 2008 i Tl
2010 § UH-U% adw oA © 4 S s B i W & s
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T F W e 7 IO & 9 ¥ ger ¥ 3w ) § o F aeelie weer
T, AT R 6 TG, HEE, Hentd, seam, s et e v
& gt & HT 151.60 T TUY @Y AT ¥ HETW 99 qeT uad |y, 2008
# o e a1 o o, 2008 § wegef Bear an | gus weitlz ol @ Ro
& ZaEdm weEl, 2008 § Sl uw, 2006 § wnd T ¥ | R ofieR =N
sfte e & o ew T o sl g femr & orfermial o R
T od ¥y e S e Tl & oy s | worer wearet el swa
it w0 9% | gao i e o B Rowa aidt ¥ oy ew apdE A
Y # gEE O e # ity wE ¥ ) :

St fastor ey : Wiy sreng off, S 8 W= oY & ool oro e
# < sy fop 20 o P e gl vw w t W e ew o o £ ) el
T, O uee § wieiorel Ot 4-4 @ & TR B 0w ol eueer w9 8 wr
%, ¥ oo wrery & meslin =R o & gear el £ e o @l W e
# SR ¥ G cgEacy W & W s A 9T e By wew u], O
F@TEl # GfiERr worr AR of o F e Srel SgEaew § 991 W uml
& Preserar | ofiee oY, o Rreris weem A ) oo Suie e H wE
% fo5 wrd, 2010 o s W # uiT i B 40 wieg uE wiale
Suee AT 9 WeT MOy e ¥ o Rawd o o 5w wedie &
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o wér & | what ¥, eftemon e § o A oftarr § vt o § & arh
o wgR ey frewe ¥ 1 ot we, § oma ergafy § g HE W aE
s £ e shtent frtree wdgd ¥ o wa ¥ g% A e 6 T
& st A9 S & Rl & ofey fred & W & wrdr Al
o & 1 s T, Sar B e fes adee & T € B o aw o
% wrel oy S o oot B 1 el oy, anre g dr & O o war
el RETOT & ZTET & we ot G & und) ot et W € el W
=% W % g & arerare o Ohem & R o orh o Soerar 9 & 9
o T 2 STETT & . PR 3 e B 1wt 9, 5 A glhee
Sy & we:® IO S B e ¥ ofve i o e o R el ¥ iy
=% gafig L i o 9w ol T8 SRE e 6% aw i 9 SR | Ee
m,z@w'ﬁmﬁ&wﬁaﬁﬁﬁ%%mwwﬁﬁ
wrraaEe w @ ¥ f o o, 100 it 200 G2 w& 4 TN wE e ¥
Speaker Sir, we need to explore and go much deeper to see whether potable water

is there or not 7 We must fulfil the requirement of water. We are sericusly considering

it and we will try our Jevel best to fulfill the requirement of water within our limited
funds. '

oy gy R v ; oree e, Srat B weh o § b o o
STET ¥ e e ke § & w8 afe 9t A ¥ o Bd o e ww
T | v T, St fre e ol & wew B o IR & av e
o Fea & R oTy § o o 3 off sremy oare & R ¥ 1w o §
wm%w%#%ﬁjtﬂ%wmﬁfmﬁww%ﬂ%@$ﬁ%€ﬁr\ﬁ%
& qrft & defra e A T § 1 s B, B frenw e s § W
& 15 OF ma § R 9N S ol o a ol fpe B 1 T & O T
asferon e & Prw wfg & v o o S At I G B0 9 00
T oy B & feave © wlant i ¥ | ofeR oY, e oran o) W §
qer & el S Wi o ¥ afe R o ey § ool el o g s
qgelt & g IR F e e ¥y

Mir. Spealer : Abhey Ji, please put your specific supplementary.

o ey fis drrer  orem wdew, § 4 ot § wr s e g
T WA § § o edard w o W ED : -

&t Tty e geEmt « enTe of, @y Rie o % oTh e @
ST O ¥ g A A T g Rremmet fomr € F o i e g T e
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St e Bt + v e, e ey oft & e & B ot o ark
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w1 | et o, ol we e wenfare uf % Rored g s Tk R
i R SR T 9w et § & afifew &9 & wg M om e ¥ ol
Haryana and Punjab are the worst hit States of the country in this regard, =R
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@ forg o1 e el o 1 ¥ Al I wrve gt daw @ e @ 3 R
@t B Do TR & Remeede By

Mr. Speaker : Vij Ji, is it the specific supplomentary ? forr mngsy, & amua
SET WA A G W SMON gt § WA oft oudy aR § wor &0 agifs &
HET JerT HTEHT £ A et o o w Wi s v o aeiiid v
g 27

4 iy fowr - wiese wy, (B

Mr. Speaker 1 Vij Ji, I will not permit yot. Now, next question please.

Constinction of Over Bridge

*162. 8h. Jagdish Nayar : Will the P.W.D. (B&R) Minister be pleased to
state whether there 15 any proposal under consideration of the Government 1o
construct over-bridges on the raitway crossings of Gaudia and Hassanpur in Hodal
constitutency : if so, the time by which the work on the said over-bridges is Hkely
to be started ? R

PWD (B&R) Mizister (Sh. Randeep Singh Surjewala) : Yes Szr Thereisa
propesal to construct over-bridge (ROB) in lieu of level crossing No. 553-C on
Hodal-Hasgatpur road. The work is likely to be started by Novewmber, 2610, However,

there is mo proposal w construct over-bridge on railway crossing of Gaudts for the
present,

SrewE AEIEd, W & i H g Fam wn B ondi gee Sodloste
T T § | um aERouitodie B Wit 22 § 25 BT wud ondl | TEwy
2010 T S T 7 TN gE B RN | gl I g e Wl SR F
SHCH g B 1w ]l & €9 § Saw e Redelier @ fewt ¥ ol uw
wie fowogo F w7 N 2 o % W F avf § wew g Saw 1 guied Dew
I B B S W U e see e @ ey w5

& wéry Sl : srere e, § wewler S5 off & gee e € B B
W B ST O G § W ST o O ¥, uned weed 4 wise ® e
o T W] ot g Wt e ¥ uw o g oo e o i wed ead o
TErg T ® REwdE & 9 @ 9w @9 aw ey o g By
My, Spealer : It is a separaté question. It is not possible to give reply.
. ShriRandeep Singh Surjewals : Sir, it's 2 very general and separate question.
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Rerdaredr A 9¢ e, 2006 § w5 & zdff W & ROB phase I at
Kurukshetra on Yamuna Nagar-Pipli-Pehwa Road, ROB at Kesri (Ambala) on Saha-
Shahabad Road, ROB at Patwal (Faridabad) on Palwal-Aligarh Road, ROB st Karmal
on K arnal-K achwa-Shamli Road, ROB at Hisar on Thandi Sadak, ROB at Gannau
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on Gannaur-Shahpur Road, ROB at Rohtak on NH -71, ROB at Ballabgarh on
Ballabgarh Sohna Road have been constructed.

Mpr. Speaker ; Hon’ble Members, niow, the question hour is over,
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Bus Service to Kaithal

- *180. Stri Phool Singh Kheri : Will the Transport Minister be pleased fo
gtate whether it is a fact that buses of Haryana Roadways are not plying from the
villages Bichhyayan, Machhrehri, Riwar, Balwera to Kaithal via Cheeka ; if so,
whether there is any proposal under consideration of the Govemnmient to provide
Haryanz Roadways bus sexrvice from the above stated villages togetherwith the
time by which the said service is likely to be started ?
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Repair of Roads

*185, Shri Devender Kuniay Bansal : Will the PWD (B&R) Minister be
pleased 1o state whether there is any proposal under consideration of the
Govermment to repair all the roads falling in Barwala Block including Ramgarh ; if
s, the details of roads likely to be repaired in the next financial year ?
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Conversion of Industrial Areas into Comumercial Areas
*26, Prof. Sampat Singh : Will the Industries Minister be pleased to state —

(8  when the policy of converting old industrial areas into commercial
areas was announced togetherwith the details thereof ; and
(b}  how much land of old industrial areas have been allowed change of

land use topetberwith the total amount of income received by the
Governmeit 7
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*  Atrocities against SCs & STs
275 Sh’ Ashok Kumar Arora : Will the Chief Minister be pleased to state--

()  the munber of cases cancelled, withdrawn and accused persons
discharged under the Act. (Prevention of Atrocities Act against 5Cs/
$Te); and . .

(6} the munber of cases registered, yearwise, for orime against persons
znd for crime against property for the year 200110 20097
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~ Shifting cf Employment Exchange Gifice '
#34, $h. Anil Vij : Will Labour and Employment Minister be pleased to
state whether there ig any proposal under consideration of the Government to shift
the Employment Exchange office from Ambala City to Ambala Cantt ?
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Gas Based angd Coal Based Power Houses

*97. 8hri Krishan Pal Gurjar : Will the Power Minister be pleased to siate
the number of gas-based Power Houses and coal-based Power Houses
toghetherwith the details of the total power factor load of these Power Houses ?
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Anganwadi Centres in Urban Areas

132, Smt. Sumita Singh : Will the Women and Child Development Minister
be pleased to state whether there is any proposal under consideration of the Govt.
to open Anganwari Centres in the Uthan areas of the State, if 50, the details thereof 7
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Constraction of By-Pass

+154, Siet. Kavita Jain : Will the PWD (B&R) Minister be pieased to
state—
(&)  whether there is any proposal prider consideration of the Government
to construct By-Pass around the Sonepat City ; and
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(1 if so, the time by which the work is likely to be started for the
constuction of the abovesaid By-Pass ; and if not, the reasons
thereoi ?
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Replacement of old Plectricity Conductors
*66. Col. Rughbir Singh : Will the Power Minister be pleased to state-—

(2)  whether there is any propogal under consideration of the Government
to replace the oid elecaicity wires/conductors and iron poles instaljed
about three decades ago ; if so, the details thereof ; and if not, the
reascns thereof ; and

(0  whether there is any proposal under consideraticn to release
electricity connections to the farmers who have deposited Rs.
20,000/~ as security with DHBVHN from 1st Deceraber, 2008 to till
date ; if zo, the details thereof ; if not, the reasons themn‘f ?
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Mr. Speaker : Your Calling Atrention Notice regardimg Lathi-charge on
Computer Teachers at Rohtak and Calling Attention Notice regarding law and
order in the State have been sent to the Govt. for comments.
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Mr. Speaker : That has been disaliowed.
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Mr, Speaker : Hon'ble Members, 1 have received a notice of Breach of
Privilege from Shri Aftab Ahmed, MLA against Shri Om Parkash Chantala, MLA
stating that Shxi Om Prakash Chautala deliversd his spzech i the House on 11th
March, 2010 on the Budget and made categorically incorrect and misleading
statement stating that the Reliance Corapany has been given 1500 acles of Jand at
s zost of Rs. 370 crore in garb of giving employment, partisularly when HSIDC had
acquired this land for the welfare of the people, He further stated that a four acres
chonk of land out of this acquired land has been auotioped for Rs. 290 crore. He
sonsequently alleged loss 1o the exchequer and frand on account thereof, Besides
it, he further asserted that the land of farmers was acquired in the name of *SEZ’
and they were told that they will be given bopus/anowity of Rs. 10,000/ per acre

iy & smerER fwid T B




A1 3 JEIe Hier, Motdele & A% AWERE  (8)3s
| i 9 & 99

per year, He further stated thar even a rupee has pot been paid il date o any
farmer by way of such bonus/annuity. Whereas the above statement of Shri Om
Prakash Chautala is factually and absolutely incorrect. Shri Om Prakash Chautala
has made a false, misleading and mcorrect statement in the House on both the
aforestated subjecis. Shri Om Prakash Chautala made this statement wilfully,
deliberately and knowingly to tislead this supust House, This constitstes a matter
of ¢lear breach of privilege of the House. Thus, the matter of making false statement
by Shri Om Prakash Chautalz on the floor of the House on 1 1th March, 2010, which
involves the question of Breach of Privilege/contempt of the House, be referred to
the Committes of Privilege for examination and report by the fisst sitting of the next
Sesslon. :

I give miy consent to the raising of this question of alleged Breach of Privilege
and hold that the matter proposed to be discussed is in order and 1 now ask Shri
Afiab Abmed, MLA to rise and agk for leave to raise the question of Breach of
Privilege.

MNow, Irequest those Members, who are in faveur of leave being pranted to
the motion, to please vise in their sears, '

(At this stage, all the ruling party members present i the House rose in
their seats.)

Mr. Spealer : A'-‘. the number of Members Who rose in favour of the
motion exceeds 13, the leave is granted.

The leave was granted.

My, Speaker ; Now, Shri Afesh Abmed, MUL.AL may pleése move his motion
1o refer the matier to the Commitiee of Privileges.

Shri Afiab Ahmed  Sir, [ beg to move—

Thiat Shis Om Przkash Chautals delivered his speech in the House on
11th March, 2010 on the Budger and made categorically incorrect
and misleading statement stating that the Reliance Company has
been given 1500 acres of land 2t a cost of Rs. 370 crore in garh of
giving employment, particularly when HSIDC had acquired this land
for the welfare 'of the people. He further stated that a four acres
chunk of land out of this acquired land hag been auctioned for Ks.
. 280 crore. He consequently alleged Joss to the exchequer and frand
on account thereof. Besides if, he firther asserted that the jand of
farmers was acauired i the name of ‘SEZ’ and they were told that
they will be given borus/amnuity of Rs. 10,000/- per acre per vear. He
farther stated that even a rupee has not been paid 4l date to any
farmer by way of such bonus/annuity. Whereas the above statement
of Shri Om Prakash Chautala is factually and sbsolutely incorect.
Shri Om Prakash Chautala has made a false, misleading and incorrect
statement in the House on both the afore-stated subjects. Shri Om
Prakash Chautala wade this statement wilfully, deliberately and
knowingly to mislead this august House. This constitutes a matter
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of clear brach of privilege of the House. Thus, the matter of malking
false statement by Shri Om Prakash Cheutala on the floor of the
House on 11th Mareh, 2010, which involves the question of breach
of privilege/contempt of the House, be referred to the Committee of
Privileges for examination and report by the first sitting of the next
Session

Mr. Speaker ; Motion moved—

That Shri Om Prakash Chautala deliversd his speach in the House on
11th March, 2010 on the Budget and made categorically incorrect
and misleading statement stating that the Reliance Company has
been given 1500 acres of land at & cost of Rs. 370 crore in garb of
giving employment, particularly wien HSIIDC had acquired this land
for the welfare of the people. He further stated that a four acres
chunk of land out of this sequired land has been auctioned for Rs.
290 crore. He consequently alleged loss to the exchequer and fraud
on account thereof, Besides it, he further asseited that the land of
favmers was acguired in the name of “SEZ’ and they wers told that

they well be given bonus/annuity of Rs. 10,000/~ per acre pet year.
He forther stated that even a rupee has not been paid till date to any
farmer by way of such bonus/annuity. Whereas the above statement
of $hri Om Prakash Chautala is factually and gbsolutely incorrect.
Shrf O Prakash Chautzla has made a false, misleading and incorrect
statement in the House on both the afore-stated subjects. Shri Om
Prakash Chautala made this statement wilfully, deliberately and
mowingly to mislead this angust House. This constitutes a matter
of clear breach of privilege of the House. Thus, the matter of making
false statement by Shri Om Prakash Chautala on the floor of the
House on 11th March, 2010, which involves the question of breach
of privilege/contempt of the House, be referred to the Compaittes of
Privileges for examination and report by the first sitiing of the next

. Session. T
Mr. Speaker : Question is -

That Shrd Om Prakash Chautala delivered his speach in the Trouse on
1 1th March, 2010 on the Budget and made categorically incorrect
and misleading statement stating that the Reliance Company has
been piven 1500 acres of land at a cost of Rs. 370 erore in garh of
giving employment, partioularly when HSIDC had acquired this larid
for the welfare of the people. He further stated that a four acres
chunk of Iand ont of this acquired land has been auctioned for Rs.
200 crore. He consequently alleged loss to the exchequer and frand
on account thereof. Besides it, he further asserted that the Jand of
farmers was acquired in the name of ‘SEZ’ and they were told that
they well be given bonus/annuity of Rs. 10,000/~ per acre per year.
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He further stated that even a rupee has not been paid till date to any
farmer by way of such bomnus/annuity. Whereas the above statement
of Shri Om Prakash Chautala is factually and absolutely incorrect.
Shri Om Prakash Chautala has made a false, niisleading and incorrect
statenent in the House on both the afore-stated subjects. Shri Om
Prakech Chautala made this statement wilfully, deliberately and
kpowingly to mislead this august House. This constitutes a matter
of clear breach of privilege of the House. Thus, the matter of making
false statement by Shri Om Prakash Chmrala on the floor of the
House on 11th March, 2010, which mvolves the question of breach
of privilege/contempt of the Fouse; be referred 15 THE Commitise of——
Privileges for examination and report by the first sitting of the next
Session.
The motion was carried,
Mr. Speaker : This matter is referred to the Committee of Privileges for
examination and report by the first sitting of the next Session,
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Mr. Speaker : Now, the Parliamentury Affairs Minister will move motion
under Ruje 13,
PW.D. (B&R) Minister {Shri Randzep Singh Surjewala) 1 5ir, I beg to
move —
That the proceedings on the iterns of Business fived for today be
exempted at this day’s sitting from the prowsmna of' the Rule *Sitting
of the Assembly” indefinitely.
Mr. Speaker : Motion moved— ,
That the proceedings on the items of Business fixed for today be
exempred at this day’s sitting from the provisions of the Rule ‘Sitting
of the Assembly” mdefinitely.
Mir. Speaker : Question s ‘
That the proceedings on the items of Business fixed for today be
exempted at this day’s sitting from the provisions of the Rule “Sitting
of the Assembly” indefinitely.
The motion was carvied,
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Mr. Speaker : Now, the Parliamentary Affairs Minister will move motion
mnder Rule 16,

P.W.D. (B&R) Minister (Sbri Randeep Singh Surjewala) : Sir, I beg 10
PNOVE -

“That the Assembly ai its rising this day shall stand adicuroed sing
die. ‘
Mr. Speaker : Motion moved—

T That t ﬁ'l'é")’Ké’ﬁ&ﬁﬁi’},’/‘é’ﬁ”ﬁgrising this day shall stand adjourned sine
die.

Mr, $peaker : Question is—

That the Assernbly at its vising this day shall stand adjowrned sine
die.

The mation was carvied,

Fes o {9 T W g HEE-H

- Mz, Speaker : Now, the Pertiamentary Affairs Minister wili lay papers on the
Table ofthe House.

PW.D. (B&R} Minister (Shri Randeep Singh Surjewals) : 8, ibegto lay
on the Table of the House. ‘ ‘

The Education and Langnages Department Notification No. 1/50-
2010-Admn. (2), dated the 28th January, 2010, as required undet
section 7 of the Haryana Oificial Language Act, 1569,

The Haryana Financial Corporation Notification regarding Revised
General Regulations No. HPC/Gen-Regu-/1.etter/2009/6408, dated the
12h Angust, 2009, a3 required under section 43A of the State Financial
Corporations Act, 1951,

The Audit Report on {he Accounts of Haryana Financial Cuorporation
for the year ended 31st March, 2009, as reguired under section 3T
of the State Financial Corporations Act, 1931

The Andit Report of the Haryana Labour Welfare Board for the year
2005-20086, as required under section 19-A (3) ofthe Comptrofler and
Auditor General’s (Dutiss, Powers and Conditions of Service) Act,
1971.

The Audit Report of the Flaryana Labour Welfare Board for the year
2006-2007, as required ander section 19-A.(3) of the Comptrotier and
Auditor General’s (Duties, Powers and Conditions of Servive) Act,
1971,
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The 6th Annual Report of Haryana Power Generation Corporation
Lirnited, Panchkula for the year 2002-2003, as required under section
619-A(3) (b) of the Companies Act, 19556,

The 7th Annual Report of Haryena Power Generation Corporation
Limited, Panchkula for the year 2003-2004, as required under section
619-A.(3) (b) of'the Companies Act, 1956,

The 8th Annual Report of Haryana Power (eneration Corporation
Limited, Panchisula for the vear 2004-2003, as required under section
619-A(3) () of the Companies Act, 1936,

The 9th Annual Report of Haryana Power Generation Corporation
Limited, Panchkula for the year 2005-2006, as required under section
619-A (3) (b) of the Companies Act, 1956,

The 9th Annual Report of Uttar Haryana Bijli Vitan Nigam Limited
for the year 2007-2008, es required under seciion 619-A (3) () ofthe
Companias Act, 1956,

The Annual Report of Haryana Forest Development Ce:rporat,iun
Limited for the year 2002-2003, as required under section 619-4 (3)
{b) of the Companies Act, 1956,

The ‘Anrual Report of Haryana Forest Dave:}opmént Corporation
Limited for the vear 2003-2004, 25 required under section 619-A{3)

(1) of the Companies Act, 1956,

The Annual Report of Haryana Forest Development Corporation
Limited for the year 20042005, as required ander section 619-4.03)
{b) of the Companics Act, 19546,

The Finanve Accounts of the Government of Haryana {for the year
2008-2009 in pursuance of the provisions of Clauss (2) of Article 151
of the Constitution of India.

The Appropriation Accounts of the Government of Haryana for the
year 2008-09 in pursuancs of the provisions of Clanse (2) of Article
151 of the Constitution of India.

The Report of the Comptrolier and Auditor General of Indw for the
year ended 31st March, 2009 (Civil) of the Performance and
Transaction Audit Government of Haryana in pursuance of the
previsions of Clause (2) of Article 151 of the Constitution of India.

The Report of the Comptroller and Auditor General of India for the
vear ended 31st March, 2009 (Revenue Receipty) of the Government
of Haryana in pursuance of the provisions of Clause (2) of Article
151 of the Constitution of India.

The Report of the Comptroller and Auditor General of India for the
year ended 3 1st March, 2009 on State Finance Government of Haryana
in pursuance of the provisions of Clause (2) of Article 151 of the
Constitiution of India.
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Mr. Speaker : Now, Prof. Sampat 3in gh, Chairperson, Committes of Public
Accounts will present the Sixty Fourth Report of the Committee on Public Acconnts
for the year 2009-10 on the Report of the Comptroller and Auditor General of India
for the year ended 315t March, 2004 (Civil & Revenue Receipts).

Chairperson, Committee on Pablic Accounts (Prof. Sampat Singh ) Sir, 1
beg to present the $ixty Fourth Report of the Comimities on Public Accounts for the
year 2009-10 on the Report of the Comptroller and Auditor General of India for the
year ended 31t March, 2004 (Civii & Reverue Recelpts).

Gy it sfsvRRber TS & pedl Rl

M. Speaker : Now, Shri Anand Singh Dangi, Chairperson, Cominities on
Public Undertakings will present the Fifty Sixth Report of the Conumittee on Public
Usndertakings for the year 2009-10 on the Keport of the Compiroller and Auditor |
General of Tndis for the vear 2005-2006 (Connercial). '

Chatrperson, Commitice on Pablie undertakings (Skri Anand Singh
Dangi} : Sir, | beg to present (he Fifty il Report of the Committze on Public.
Undertakings for the year 2009-10 on the Report of the Comptroller and Auditor
General of India for the year 2005-2006 {Comnercial).

iy S ot s s, Ry Tk T el R SR A
sadi s '

Mr. Speaker ; Now, Shri Ram Kishan Guljas, Chairperson, Committee on the
Welfare of Scheduled Castes, Scheduled Tribes and Backward Classes will present
the Thirty Third Report of the Committee on the Welfare of Scheduled Castes,
Scheduled Tribes and Backward Classes for the year 2009-10.

Chairperson, Welfare of Sckeduled Castes, Schedzied Tribes and
Backward Classes (Shri Ram Krishan Gujjax) : Sir, 1 beg to present the Thirty
Third Report of the Committee on the Welfare of Schesduled Castes, Scheduled
Tribes and Backward Classes for the year 2009-10.

@) et orelit il o sodt Rird

Mr. Speaker : Now, Shri Ram Pal Majra, Chairperson, Comunittes on’
Government Assurarices will present the Thirty Ninth Report of the Commities 0B
Crovernment Assurances for the year 2009-10.

Chairperson, Committee on Government Assuranees (Shri Ram Pal
Majea) : Sir, I begto present the Thirty Ninth Report of the Committee on Goverrment
Assurances for the vear 2009-10,



e e (8)39

fererer emmef—
® &R gifigem Fo 1) fiw, 2010

Mr. Speaker : Hon'ble Members, now the Finance Minister will introduce

the Haryana Appropriation (Nao. 1) Bill, 2010 and will also move the motion for its
consideration.

Finanee Minister (Capt. Ajay Singh Yadav } : Sir, T beg to introduce the
Haryana Appropriation (No. 1) Bill, 2010,

Sir, I also beg to moves -

That the Haryana Appfopriation (No. 1) Bili be taken into
consideration at once, ‘

Mr. Speaker : Motion moved -

That the Haryana Appropriation (No. 1) Bill be taken into
congideration at once.

Mr Speaker : Question is -
That the Haryana Approptistion {Mo. 1) Bill be raken into
consideration at omnce,
' Tha metion was carried,
Mr. Speaker : Now, the Houss will consider the Bill Clause by Clause.
Clause 2 ‘
Mpr. Speaker ; Question jg - .
That Clanse 2 stands part of the Bill,
The mation was carvied
Clause 3
Mr. Speaker : Question is —
That Clanse 3 stands part of the Bill.
The motion was carried.
Schedule
Mr. Speaker : Question i
That Schedule be the Schedule of the Bill.
The molion was carried,
Clause 1
My, Speaker : Question is —
That Clause 1 stands part of the Bill.

The motion was carried,
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Enacting Foruiula
Mr. Speaker : Question is—
That Enacting Formula be the Enacting Formuila of the Bill
The motion was carried.
Title
Mr, Speaker : Question is -
That Title be the Title of the Bilk
The motion was carried.
Me. Speaker : Now, the Finance Minister will move that the Bill be passed.
Finapce Minister (Capt. Ajay Singh Yadav) : Sir, I beg to move—
That the Bill be passed.
M. Speaker ;: Motion moved —
That the Bill be passed.
Mr. Speaker : Question is—
That the Bill be passed.

The motior was carried.

iy f efeon gBRE (o 2) B, 2010

Mr. Speaker : Hon'ble Members, now the Finance Minister will introduce

the Haryana Appropriation (No. 2) Bill, 2016 and will alse move the motion for 1t
consideration. :

Finance Minister (Capt. Ajay Singh Yadav) 1 8ir, Ibeg to introduce the
Haryapa Appropriation (No. 2) Rill, 2010.
&ir, T also begto move—
That the Haryana Appropriation (No. 2) Bill be taken into
consideration at onde.
Mr. Speaker : Motion moved —
That the Haryana Appropriation (No. 2) Bill be taken imto
consideration at once.
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My, Speaker : Question is—

That the Haryana Appropriation (No. 2) Bill be taken inte
consideration at once. .
The motion was carried,
Mr. Speaker : Now, the House will congider the Bill clause by clause.
Clause 2 '
Mr. Speaker : Question jgar
That Clause 2 stands part of the Bill.

The motion was carried.
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Clause 3
Mr. Speaker : Question is—
That Clause 3 stands part of the Bill.

The motion was carvied.
Scheduale
Me. Speaker : Guestion is—
Thar Seheduole be the Schedule of the 8i1],
The motion was carvied
Clause 1
Mr. Speaker : Question is—
That Clause 1 stands part of the Bill.
The motion was carrz‘eci
Enacting Formuia
My Speaker ;' Question is-—
That Enacting Formula be the Enacting Fbﬂnuiﬁ ofthe ‘Biﬁl. ‘
The motion was corvigd
Title
Mr, Speaker : Question is—
That Title be the Title of the BilL
The motion was carvied.
Mr. Speaker : Now, the Finance Minister will move that the Bill bs passed.
Finance Minister (Capt. Ajay Singh Yaday) : Sir, Tbeg to move—
That the Bill be passed.
Mr. Speaker : Motion moved—
That the Bill be passed.

Mr. Speaker : Question is -—
That the Bill be passed.

The motion was carried,
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Mr. Speaker : Now, the Parliamentary Affairs Minister will introduce the
East Punjab War Awards (Haryana Amendment) Bull, 2010 and will also move the
motion for its consideration. '

P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, 1 beg to
introduce the East Punjab War Awards (Haryana Amendment) Bill, 2010,

Sir, [ also beg to move—

That the Bast Punjab War Awsards (Haryana Amendment) Bill be
taken inte consideration at once.

Mr, Speaker : Motion moved-—

That the Bast Punjab War Awards (Haryana Amendment) Bill be
taken into conzideration at Once. '

Mr. Speaker : Question is-—

"“hat the East Punjab War Awards (Haryana Amendment} Bill be
taken into consideration at onee. B ‘

The motion was carried.
Wir. Speaker : Now, the House wili consider the Bill clause by clause.
Clause 2
Mr. Speaker : Question is—
That Clause 2 stands part of the Bill.
The motion was carried,

Clause 1
Mr, Speaker ! Questian 15—

That Clause 1 stands part of the Bill.
The motion was corvied.
¥nacting Furmula
© Mr. Speaker : Question is— .
| That Enacting Formula be the Enacting Formula of the BilL.

The motion way carried,

¥
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Title
Mr. Speaker : Question is—
That Title be the Title of the Rill.
The motion was carried

Mr. Speaker : Now, the Parliamentary Affairs Minister will move that the
Bill be passed.

2W.D, (B&R) Minister (8hri Randeep Singh Surjewala) : Sir, I begto
NOVE—w

That the Bill be passed.
M, Speaker ; Motion moved-——

That the Bill be passed.
Mr. Speaker ; Question is -

That the Bill be passed.

The motion was carried,

'(w)ﬁmf%‘g@%w@ﬁﬁmﬁwww&
P¥efe (sitarn afiel=) f&uw, 20i0

Mr. Speaker : Now, the Parliamentary Affairs Minister will introduce the
Punjab Schedeled Roads and Controlled Areas Restriction of tnregulated -
Dievelopment (Faryana Amendrent) Bill, 2010 and will also move the motion for its
consideration.

PW.D. (845} Minister {Shri Randeep Shngh Surjewala) : Sir, [beg to
introduce the Punjab Scheduled Roads and Controlied Areas Restriction of
Unregnlated Development (Haryana Amendment) Bill, 2010.

Sir, § also beg to move—

That the Punjab Scheduied Roads and Conirolled Areas Restriction
of Unregulated Development (Harvana Amendment) Bill be taken
into consideration at onge.

Mr. Speaker : Motion moved—

That the Punjab Scheduled Roads-and Controlled Areas Reswiction
of Unregulated Development (Harvanz Amendment) Bill be taken
into considerarion at once.

Mr. Speaker : Cuestion is—
That the Punjab Scheduled Roads and Controlled Areas Restriction

of Unregulated Development (Hatyana Amendment) Bill be taken
imto copsideration at coce,

The motion was carried
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M. Speaker : Now, the House will consider the Bill ¢lause by clause.

Clause 2

Mr. Speaker ; Question is—
That Clause 2 stands part of the Bill.

The motion was carried

Clause 1

Mr. Speaker : Question is—

‘That Clause 1 stands part of the BilL.

The motion was carvied,
Enacting Formuls
Mr., Speaker : Question is—— .
 That Enﬁcﬂng Formula be the Enacting Formula of the Bill.
| The mution way carried.
Titte
M. Speaker : Questiaﬁ i
That Title be the Title of the Bill
The motion was carried.

M. Speaker : Now, the Parliamentary Affairs Minister will move that the
Bill be passed.

EW.D. (B&R) Miuister (Shri Raudeep Singh Surjewala) : Sir, 1beg w0
ove—-

‘That the Biil be passed.
M. Speaker : Motion moved—

That the Bill be passed.
Mr. Speaker : Question is -

That the Bill be passed.

The motion was carried.
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Mr. Speaker : Now, the Finance Minister will introduce the Haryana Fiscal
Responsibility and Budget Management (Amendment) Bill, 2010 and will also
move the motion for its consideration.

Finance Minister (Capt. Ajay Singh Yadav) : Sir, I beg to infroduce the
Haryana Fiscal Responsibility and Budget Management (Amendment) Bill, 2010,

&ir, Talso beg to move—

Thar Haryana Fiscal Responsibility and Budge: Management
{Amendment) Bill be taken into consideration at once.

Mr. Speaker : Motion moved—

That Haryanz Fiscal Responsibility and Budget Management
{Amendment) Bill be taken into consideration st once.

Mr. Bpeaker : Guestion ig—

That Haryana Fisczl Responsibility and Budget Manzgement
~ (Amendment) Bill be taken into consideration at once.

The motion was carried,
Mr Speaker ; Mow, the Flouse w'ﬂ} consider 1;113 Bill Clause by Clause,
Suh-Clﬁu&e {2)of Clause §
Mr. Speaker : Question is—
That Sub-Clause (2) of Clause 1 ssands part of the Bill.
The motion was carried,

) Clause 2
Mr. Speaker : Question ig——
That Clavse 2 stands part of the Bill,
| The motion was carried
Sub-Clause (1) of Clause §
Mr. Speaker : Question {s—
That Sub-Clause (1) of Clause 1 stands part of ﬂm. Bill.

Thea motion was carried,
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* Enacting Formula

Mr. Speakér : Question is—

That Enacting Formula be the Enacting Formula of the Bill.

| The motion was carvied,

Title

Mr, Speaker ; Question is—-

That Title be the Title of the Bill.

The motion was carried,

g:—sggeﬂker + Now, the Finance Mnm@ will move that the Bill be

Finanee Minister (Capt. Ajay Singh Yadav) : Sir, 1 beg tomove—
That the Bill be passed.

M. Speaker : Motion moved—
That the Bill be passed. -

Mr. Speaker ; Question is—
That the Bill be passed.

The motion wis carried.

i) R efemer dve @i ofF (@hee) R, 2010
Mr. Speaker : Now, the Industries Minister will ineroduce the Harvana

Special Economic Zong {(Amendment) Bill, 2010 and will also move the motion for
its consideration.

Power Minister (Siri Makendra Pratap Singh) : Sir, Ibeg to infroduce the
Haryana Special Economric Zone (Amendirent) Bill, 2010.

Sir, I also beg to move—

That the Haryana Special Economic Zone (Amendment) Bill be taken
into consideration at once.

Mv. Speaker : Motion moved-—

That the Haryana Special Economic Zone (Amendment) Bill be taken
into consideration at once.
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Chief Minister (Shri Bhupinder Singh Hooda) : Mr, Speaker Sir, whatever
Mz, Chautala is saying that should not be recorded. {Interruptions)

Mr. Speaker : Whatever Mr. Chautala has said that should be expunged ?
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Mz, Speaker : Question is—

That the Haryana Special Economic Zong { Amendment) Bill be taken
inte consideration al once.

The motion was carried.
Mr. Speaker : Now, fhie House will consider the il clause by clause.
Clause 2
Mz, Speaker : Question is—
That Clause 2 stands part of the Bill.
The motion was carvied.
Clanse 3,
Mir, Speaker : Question Is—
That Clanse 3 stands part of the BilL
The motion was carried
Clause 1
Mr. Speaker ; Question is-—
That Clause | stands part of the Bill.

The motion was carrigd.
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Enacting Formula
M. Speaker : Question is—
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carvied,
Title
Mr. Speaker ; Quastion is—
- That Tiile be the Title of the Bill.
The motion was carvied,
M. Speaker : Now, the Indostries Minister will rmove that the Bill be passed.
Power Ministar (Shri Mabendra Pratap Singh) : Sip, Thegto move—
That the Bill be passed.
Mr. Speaker : Motion moved-—
That the Bill be passed.
Mr. Speaker : Question i§ —
- That the Bill be passed.
The motion was carrigd,

wity f oo e We b st T, 2010

Mr, Speaker : Now, the Finance Minister will introduce the Baryana Value
Added Tax (Amendment) Bill, 2010 and will alsc move the motion for its
consideration.

¥inance Minister {Capt. Ajay Singh Yadav) : 5ir, I beg to imtroduce the
Haryana Value Added Tax {Amendment) Bill, 2010

Sir, T also beg to move—

That the Haryana Value Added Tax (Amendment) Bill be taken nto
consideration at once.

Mr. Speaker : Motion moved—

That the Haryana Value Added Tax (Amendment) Bill be taken into
consideration at once.,
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Mr, Spealkear : Question is—

That the Haryana Value Added Tax (Amendment) Bill be taken into
consideration at once,

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill clause by clauss.
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Mr. Speaker : Thapk you very much.
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Ciause 2
Mr. Speaier : Question 15—
That Clause 2 stands part of the Bill.
The motion was carried.
Clanse 3
Mr. Speaker : Question jg—

That Clause 3 stands pari of the Biil.
The motion was carried,
Clause 1
M Speaker : Question is—
That Clause 1 stands part of the Biil
The motion was carried.
Enacting Formula
Mr S‘peaka:r : Question 15—

That Enacting Formula be the Enacting Formula of the Bill.

The motion was carried
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Title

Mr. Speaker : Question is—

That Title be the Title of the Bill.

The motion was carried,

Mr. Speaker : MNow, the Minister will move that the Bill be passed.
Yinance Minister (Capt. Ajay Singh Yadav) 1 8ir, [begromove—

That the Bill be passed.
Mr, Speaker : Motion moved—

That the Bill be passed.
Mr. Speaker : Question it —

That the Bill be passed.

The motion was carried

iy T s WW Hiar we yedar @R o
wreagel ofe) fw. 2010

My Sneaker ¢ Now, the Parliamentary Affairs Minister will introduce the
Haryana Dohlidar, Burimar Bhondedar and Muqararidar (Vesting of Proprietary
Rights) Biil, 2010 and will also move the metion for ity consideration,

Parlimmentary Affairs Minister (Shri Randeep Singh Surjewala) : 5
beg to mireduce the Haryana Donlidar, Butinaar, Bhondedar and Mugararidar
{Vesting of Proprietacy Rights) B if, 2010,

Sir, I slso beg to move—

That Harvana Dobjidar, Butimar, Bhondedar and Mugzraridar (Vesting
of Proprietary Rights) Bill be igken into consideration at once.

Mr. Speaker : Motion moved—

"I'hat Haryans Dobilidar, Butimar Bhondedar and Mugarszidar {Vesting
of Proprietary Rights) Bill be taken into consideration at once.

Shri Vinod Sharma (Ambala City) : Speaker Sir, I must compliment the
Government to hegin with to bring this Bill after a long period which was pending
for wmpteen years. And 1 must compliment the Chief Minister personally for he has
taken personal interest to get this Bill drafted and to bring it in the Assembly.
Speaker Sir, the staiement of objects and Teasons i there in the Billitself. Why this
Bill has been brought to this Assembly ? The object and the purpose of the Billto
bring the Assermbly is to vest proprietary rights in Nohlidars, Butimars, Bhondedars
and Muqararidar or any otber similar category of persons to be notified by the
State Government at a later date. Speaker 8ir, 1 would ke to request that there are
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other categaries by name, those who have rendered the services to the sociery in
the past, other than these four categories mentioned here, Like Mafidars, they
have not been included into this Bill. They are also falling in the same category. |
will request that the name "Mafidars’ shall 2lso be included into it. And afl other
catemsriag at a latar date 2 it has hean mentioned in the Bill, those whoe have
rendered the services to the society will also be included. Speaker Sir, [ would only
bring to the notice of this august House that thess are the people who were given
lands in licu of their selfless servies to the society. And these are the people who
have been tailing this land for over hundered years. Some of the persons have
constructed their houses on these lands. Some of the familiss ave Hving there for
mote ihan | 30 years and sore of the families are living over these lands for more
than 200 years also. But, ironically these people were not given the rights either to
seli or to morigage these properties or the lands. Though they were the titlers of
the land and though these lands and properties were given 1o them for perpetuity,
not ¢ be taken back. But there no money wag paid to the persone who have gifted
these lands to these categories of peopie by thus they were nof entitled to make
use of these lands for their persenal benchits or for getilng any Isan throughout
this period. By enactment of this Bill, the shackles from their hands will be taken
back. They will be fres to use this land, they will be free to have this land and they
will be called owners ofthis land afier 100 years, 150 vears or 200 vears.  compliment
the Governrnent and the Chief Minister because these are the people who are poor,
They are the people who have very small land bolding and they ars the people whe
have sarnestly served the society selflessly for conturies together and they are not
the rich peopie and thay sre from different communities. Speaker $ir, 1t is not the
four categories which have been mentioned here, They are from different walks of
life. Like Bhrondedars, they ave Balmiki, Harfian, Nai, Dhebi, Kwahar, Fagir, Sakka
2tc. these ave the people whe belong 1o these categories. And aven Dohlidars are
Brahiman, Bairagl, Swaini, Sadh, Jogi, Bhat, Gosain, Jangar. These are the peeple
who belong to these categoriss, Maficars, as [ have said sarlier are those whose
rent o lagan was not io be pald as the lands were given to them and they were not
supposed to pay any money as lagan to the Zawmindar or to the people who have
gified those lands, And Butidar are the people, when it districts Jike Reward, Warnand,
Mahendergarh, these paople were the people who cleared the lands and <yt the
trees and those lands were mads cultiviable and these people were given some part
of land at that time and today they wili also be benefited. In the end, T want o say
that this Bill be passed. Speaker Sir, I want 10 give compliment to the entire House
that these peopls have besn sulfering for centuries and today 15 the time when
they will be calling themselves as the owners of their own land. Thank you very
muech, Sin,

Pandit Kuldeep Sharma (Ganaur) : Hon'ble Spesker Sir, | thank the
Government particularly, the Chief Minister o f Harvana for coming up with this Biil,
This is historic sgravian reform which the Government seeks to introduce in this
august Fouse, As pointed out by my learned friend and Hon'ble Member of this
august House Bhri Vinod Kumar Sharmoa shat for long these sufferings of the pecple
are erying for utterance. T am thankful, finally, the Government fulfi! the demand of
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these people which i centuries' old demand. In fact, the land owners gave this land
to the Dohlidars for their benefit so that they can perform puja ete. but they conld
never take benefit of this land because they simply had possessed the right. They
were never owner of the land, All the possessory rights were also transferable from
one¢ peneration to another. But truly, so, as pointed out by Shei Vinod Kumar
Sharma they could not raise loan on this land nor could they alienate, So, Speaker
Sir, this is an enabling enactment and it will largely benefit not only Brahmans but
also other categories of people from different walks of life as well as people frem
communities which are downtrodden. Therefore, T seek to support that this Bl
should be passed in this Assembly. 1 again thank the Hon'ble Chief Minister for
taking this 5 up in the House. Hon'ble Spedker Sir, yesterday one Hon'ble Member
ofthe House Shri Ajay $Singh Chautala ji talked of ratsing the standard of dehate in
the House. 1 want to hear him that fegislation is a very serious business and we
come here to make taws for the future. He was dissppointed, Lam disappointed too.
But I am reminded of the famous incident from History teaches you lot and you
must take lessons from it. When Joky Profurmo told lie in the Honse regarding his
atleged relation with Christine K eeler. The then Prime Minister defended himo in the
Housé, Six months later n his Kensington fiat be was seen in the company of”
Christine Keeler who was suspscied to be Russian spy. The next day Paparazzi
took them in the papet and they were all flashed on the fropt pages of British press.
Facmillan dismissed Profumo, the most Dinstrious Defence Minister of hig titne,
saving that we can have a Defence Minister who lives outside his marriage but we
casnot have a Defesce Minister who lies to the House. Tt is a serious matter.
Anybody speaking the lie in fhe House should be taken it very serious note T and
it should not stoply be laughed away. Some of ray friends on fhe opposition side
shat Hitths tired today beoause they gove out and come in so aany times. | take pity
ot therm. One of them was whispering a couplet in my sars.” “fes graT ¥4
Froprara YEST W ¥ 9, e % 9w Ret o T E H <Y A0S
e B e B it is wasting the time of the House. Serious legislarive business is
taking place, they should paricipate in the debate and give thelr suggestions.
Thank vou very niuch.

Mr. Spealer : Kiran il

Sme. Kiran Choudhiary : Wo Sir, He has already spoken what [ want 1o say
(interruptions & Noises) ’ :

TW.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Speaker Sit,
Shei Vizod Sharma Ji and Knldeep Sharma Ii have raised some Issues. T, 98 W
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"This Act shall be applicable to Dohlidar, Buiimar, Bhondedar,
Muqararidar or any other similar class or category of persons which
the State Government may notify in the Official Gazette.”

iz, however, the Hon'ble Chief Minister has told me for the purpose of
clarificarion only 10 use the same phraseology Le. or any other similar clause or
category of person which the State Government may notify in the Official Gazette
in 3(a) at the end of Mugararidar =0 that tomorrow no doubts can be raised. TiE
o ofre Hh FE weher Y o et o, B e Sar € B ew it
T H | s wédieg, W svewd &y 8 o ¥ §8s wiw ae § ol ad
TRTIET G B WRIT & =i the words "or any other similar clause ot category of
persons which the State Government may notify in the official Gazette or has
notified in the official Gazette", ¥ gy & iy o RN ®E =o 7 w©
S | S T ad et o g A TE 2P 91 Government can notify

them without bringing subsequent amendments to the Act, Sir. With this my request
is that the Bill be passed with this amendment,

Shri Bharat Bhushan Batra (Rohtak) : Sir, I would like to know where
these terms bave been defined. Whether these terms have been defined in the
Punjab Land Revenue Act, ifnot defined then definition should come in this Act. In
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this Act also, these terms should be defined that who is Dohlidar, who is Bufimar,
who is Bhondedar or Mugararidar or it should be mentioned that the terms which
ave mentioned in the Punjab Land Revenue Act that should be applicable.

ﬁwmmw:waw,ﬁwﬁawﬁﬁﬁﬁﬁ%w%
g | F Yaerw 2 @ - &) o o & 1 an T RO ue A Rwds
i &s Resw § WM i fewfEE T "Dohlidar, Butimar, Bhondedar and

Mugararidar” means, person who has been recorded as such in the revenue record
and inchades his predecessor and successor In interest.

Mr. Speaker : Question is—

That the Haryana Dohlidar, Butimar, Bhondedar and Mugararidar
(Vesting of Proprietary Rights) Bill be taken into consideration at
onge.

- The motion was carried.
Mr. Speaker ‘N‘ow, fhe House will consider the Bill clause by clause.
Sub-Clause (2) of Clause 1
Mr. Speaker : Question is—
That Sub-Clause (2) of Clause 1 stands part of the BillL
The motion was carried.
Sub-Clavse (3) of Clause 1
Mr. Speaker : Question ise—
That Sub-Clause (3) of Clause 1 stands part of the Bill
The motion was carried.
Snb-Claase (4) of Clause 1
Mr, Speaker : Question i3—
That Sub-Clause (4) of Clause 1 stands part of the Rill
The motion was carried
Clause 2
Mr. Speaker : Question js-—
That Clause 2 stands part of the Bill,
The motion was carried,
Sub-Clause (1) of Clause 1
M. Speaker : Question Is—
That Sub-Clause (1) of Clause 1 stands part of the Bill.
The motion was carried.
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Clanse 3

Mr. Speaker : Hon'ble Members, T have received the notice of amendment

in Clause 3(a) from the Parliamentary Affairs Minister. Now, the Parliamentary A ffairs
Minister will nrove his amendment,

P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, I beg to
maove— '

That in third last line of Clause 3(a), after the word "Mu&;araridar",
the words "or any other similar class or category of persons, which
the State Government has notified in the Official Gazette". be added,

My, Speaker : Motion moved—

That in thivd last line of Clause 3(a), after the word "Muqararidar",
the words "or any other similar class or category of persons, which
the State Government has notified in the Official Gazetie”, be added,

Mr. Spealer : Question is—

That in thitd Jast line of Clause 3(a), after the word "Mugararidar”,
the words "or any other similar class or ¢ategory of persons, which
the State Governmnent has notified in the Official Gazette”, be added.

The motion was carried,
Mr. Speaker ; Question is—
That Clause 3, as amended, stands part of the Bill
The motion was carried.
Clanses 4 to 13
Mr. Speaker : Question s
That Clauses 4 tol3 stand part of the Bill
The motion ways carrizd,
Enacting Formula
Mr. Speaker ; Question is—
That Enacting Formula be the Enacting Formula of the Bill,
The motion was carried,
Title
Mr. Speaker : Question is—
That Title be the Title of the Biil.

The morion was carried,
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Mr. Speaker : Now, the Minister will move that the Bill, as amended, be
passed.

P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) ; 5ir, Theg to
move—

That the Bill, as amended, be passed.
Mr. Speaker : Motion moved—

That the Bill, as amended, be passed,
M. Speaker : Question is -

That the Bill, as amended, be passed.

The mation was carried,

R

Gy & shom ke gRERfdr, (efeie) R, 2010

Mr. Speaker : Now, the Education Minister will introduce the Haryana
Private Universities (Amendment) Bill, 2010 and will also move the motion for its
consideration.

Fducation Minister (Smt. Geeta Bhukkal Matanhail) : Sir, 1beg to ntroduce
the Haryana Private Universities (Amendment) Bill, 201 0.

&ir, 1 also beg to move—

That the Haryana Private Universities (Amendment) Bill be taken
nto consideration at once. .

M, Speaker ; Motion moved—

That the Haryana Private Universities (Amendment) Bill be taken
into consideration at once.
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Mr. Speaker : Question is—

That the Haryana Private Universities {Amendment) Bill be taken
into congideration at once,

The motion was carried.
M. Speaker : Now, the House will consider the Bill clause by clanse.
Clause 2
Mr. Speaker : Question js—
That Clanse 2 stands part of the BilL
The motion was carried
Clause 3
Mr. Speaker : Question is—
That Clause 3 stands part of the Bill.
The motion was carried.
Clause 4
Mr, Speaker : Question ig—- .
That Clause 4 stands part of the Bill.

The motion was carried.
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Schedule
Mr. Speaker : Question is—
That Schedule be the Schedule out of the BilL
The motion was carried.
Clause 3.
Mr. Speaker : Question is-—
That Clause 1 'stands part of the Bill.
The motion was carried.
Faacting Formula
M, Speaker : Question is-—
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
| Title
Mer. Speaker : Qneestion is—
That Title be the Title of the Bill.
The motion was carrigd
Mr. Speaker : Now, the Education Minister will move that the Bill be passed.

Education Minister (Smt. Gecta Bhukkal Matanhail) : Sir, I beg to move-—
That the Bill be passed,

Mr. Speaker : Motion moved—
That the Bill be passed.

Mr. Speaker : Question is — |
‘That the Bill be passed.

The motion was carried.

WWWWWW@WWW
fimr, 2010

Mr. Speaker : Now, the Animal Husbandry Minister will introduce the Lala

Lajpat Rai University of Veterinary and Animal Sciences Hisar Bill, 2010 and will
also move the motion for its consideration,

Agriculture Minister (Sardar Parmvir Singh) : %ir, 1 beg to introduce the

Lala Lajpat Rai University of Veterinary and Asimal Sciences Hisar Bill, 201 0.
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Sir, T also beg to move—

That the Lala Lajpat Rat University of Veterinary and Animal Sciences
Hrisar Bill be taken into consideration at once.

Mr. Speaker : Motion moved—

That the Lala Lajpat Rai University of Veterinary and Animal Sciences
Hisar Bill be taken into consideration at once,

M Speaker : Question is—

That the Lala Lajpat Rai University of Veterinary and Animal Sciences
Hisar Bill be taken into consideration at once.

Tha motion was carvied.
Mr. Speaker : Now, the House will consider the Bill clause by clause,
Sub-Clause (2} of Clause 1
Mr, Speaker : Question ig—
That Sub-Clause (2) of Clavse | stands part of the Bill.
The motion was carried
Clause 2 to 56
M. Speaker : Question is—
That Clauses 2 10 56 stand part of the Bill.
The motion was carried,
Sub-Clanse (1} of Ciause 1
Mr. Speaker : Question is—
That Sub-Clause (1) of Clause 1 stands part of the Bill.
The motion was carried,
Enacting Formuia
Mr. Speaker : Question is—
That Enacting Formula be the Epacting Formula of the Bill.
The motion was carriéd,
Title
Mr. Speaker ; Question is—
That Title be the Title ofthe Bill.

The motion was carried,
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Mr. Speaker ; Now, the Agriculture Minister wiil move that the Bill be
passed.

Agriculture Minister (Sardar Paramvir Singh) : 8ir, I beg to move—
That the Bill be passed.

M, Speaker : Motion moved-—
That the Bill be passed.

M. Speaker : Question is —
That the Bill be passed.

The motion was carried,

oty R ERawT e @iz o feewy) o @, 2010

Mr. Speaker : Hon'ble Members, now the Parlimmentary Affairs Minister
will introduce the Haryana Evacuee Properties (Management and Disposal)
Amendraent Bill, 2010 and will also move the motion for its consideration.

PW.D. (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, I beg to
introduce the Haryana Evacuee Properties (Management and Disposal) Amendment
Bill, 2010.

I also beg to move-—

That the Haryana Evacuee Properties (Managerent and Disposal)
Amendment Bill be taken into consideration at once.

Mr. Speaker ; Motion moved—

That the Harvana Evacuee Properties (Management and Disposal)
Amendment Bill be taken into consideration at once.

Mr. Speaker : Question is—

That the Haryana Evacuse Properties (Management and Disposal)
Amendment Bill be taken into consideration at once.

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill clanse by clause.
Sub-Clause (2) of Clause 1
Mr, Speaker : Question is—
That Sub-Clause (2) of Clause 1 stands part of the Bill

The motion was carried.
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Clause 2
Mr. Speaker : Question js—
That Clause 2 stands part of the Bill.
The motion was carried.
Clause 3
Mr. Speaker ; Question is—
That Clause 3 stands part of the Bill.
Tha motion was carried.
Clause 4
Mr. Speaker : Question is—
That Clanse 4 stands part of the Bill.
The motion was earried,
Clagse 5
Mr. Speaker : Question is—
That Clause 5 stands part of the Bill.
The motion was carvied.
Clause 6
e Prafor (o o W) R (i TR i gl + e R, the
Haryana Evacuse Properties (Management and Disposal) Amendment Bill, 2610
S ot ® | e o e R Y W e @ e @ g § o adiste
IR HRCTES (I
Mr. Speaker : Honble Members, [ have received the notice of amendment

in Clause 6 from the Parliamentary Affairs Minister. Now, the Parlianrentary Affairs
Minister will move his amendment. ‘

PWD (B&R) Minister (Shri Randeep Singh Surjewala) : Sir, I beg to
INOVE-e

That in proviso to Clause 6, after the words, "Provided that", the
word "if" be added.

Mr. Speaker ; Motion moved—
 That in proviso to Clause 6, afier the words, "Provided that", the
word "if" be added.
Mr. Speaker : Question is—

That in proviso to Clause 6, after the words, "Provided that”, the
word "if* be added.

The motion was carried,
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Mr. Speaker 1 Question is—

That Clanse 6, as amended, stands part of the Bill.

The motion was carried.
Sub -clause (1) of Clanse 1

Mr, Speaker : Question i§- . .-

That Sub -clause (1) of Clause] stands part of the Bill.

| The motion was carried.
Enacting Formula

Mr. Speaker : Question jg--

That Enacting Formula be the Enacting Formula of the Bill.

The motion was carried.
Title

Mz, Speaker : Question is—
That Title be the Title of the Bill.
The motion was carried.
Mr. Speaker : Now, the Parliamentary Affairs Minister will move that the
Bill, as amended, be passed. .
P.W.D. (B&R) Minister (Shri Randeep Singh Surjewala) @ Sir, T beg to
move—
That the Bill, as amended, be passed.
Mr. Speaker : Motion moved—
That the Bill, as amended, be passed.
Mr. Speaker : Question is —
That the Bill, as amended. be passed.

The motion was cavried - L.

[T3.00 @ Gl G
Mr. Speaker : Hon'ble Members, now, the Health Minister will move an
official resohtion.

Education Minister (Smt. Geeta Bhulkal Matanhail) : Sir, [ beg to move-—

“WHEREAS the Parliament enacted the Transplantation of Human
Organs Act, 1994 (Central Act No. 42 of 1994), to provide for the
regulation of removal, storage and trapsplantation of humean organs
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for therapeutic purposes and for the prevention of commercial
dealings i human organs and for matters connected therewith or
incidental thereto;

AND WHEREAS certain shortcomings in the operation of the law
have been noticed whieh require amendments in the Transplantation
of Human Organs Act, 1994 (Central Act No. 42 of 1994,

AND WHEREAS the subject matter of law is relatable to entry 6 of
the State List in the Seventh Schedule to the Constitution of India
and the Parliament has no power to make laws for the States with
respect to the aforesaid matters except as provided in Articles 249
and 250 of the Constitition of India, to facilitate organ ransplantation
in genuine case and to provide for deterrent punishment for illegal or
commercial transaction in human organs;

NOW, THEREFORE, in exercise of the powers conferred by clauss
(2) of Article 252 of the Constitution of India, the House of the
Legislature of the State of Haryana hereby resolves that a Bill to
amend the Transplantation of Human Organs Act, 1994 (Central Act
Ne. 42 0£1994) should be introduced in the Parliament to regulate the
law in the State of Haryana,”

Mr. Speaker : Motion movede-

"WHEREAS the Parliament enacted the Transplantation of Huroan
Organs Act, 1994 (Ceniral Act No. 42 of 1994), to provide for the
regulation of removal, storage and transplantation of hurman organs
for therapeutic purposes and for the prevention of commercial
dealings in human organs and for matters commected therewith or
incidental thereto;

AND WHEREAS certain shortcomings in the operation of the law
have been noticed which require amendments in the Transplantation
of Human Organs Act, 1994 (Central Act No. 42 of 1994);

AND WHEREAS the subject matter of law i3 relatable to entry 6 of
the State List in the Seventh Schedule to the Constitution of India
and the Parliament has no power to make laws for the States with
respect to the aforesaid matters except as provided in Arricles 249
and 250 of the Constifution of India, to facilitate organ trapsplantation
in genuine case and to provide for deterrent punishment for illegal or
conumercial transaction in human organs:

NOW, THEREFORE, in exercise of the powers conferred by clause
(2} of Article 232 of the Constitution of India, the House of the

" Legislature of the State of Harvana hereby resolves that a Bill to
amend the Transplantation of Human Organs Act, 1994 (Central Act
No. 42 01 1994) shoutd be introduced in the Parliament to regulate the
law in the State of Haryana.”
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Mr. Speaker : Question is—

"WHEREAS the Parliament enacted the Transplantation of Huinan
Qrgans Act, 1994 (Central Act No, 42 of 1994), to provide for the
regulation of removal, storage and transplantation of human organs
for therapeutic purposes and for the prevention of commercial
dealings in human organs apd for matters connected therewith or
incidental thereto;

AND WHEREAS certatn shortcomings in the operation of the law
have been noticed which require amendments in the Transplantation
of Humap Organs Act, 1994 (Central Act No. 42 of 19943,

AND WHEREAS the subject matter of law is relatable to entry 6 of
the State List in the Seventh Schedule to the Constitution of India
and the Parliament has no power to make laws for the States with
respect to the aforessid matters except as provided in Articles 249
and 250 ofthe Constitution of India, to facilitate organ transplantation
in genuine case and to provide for deterrent punishment for itlegal or
commercial transaction in human organs;

NOW, THEREFORE, in exercise of the powers conferred by clause
(2) of Article 252 of the Constitution of India, the House of the
Legislature of the State of Haryana hereby resolvas that a Bill to
amend the Transplantation of Human Organs Act, 1994 (Central Act
No. 42 of 1994) should be introduced in the Parliament o regulate the
law in the State of Haryana.”

The motion was carvied

Mr. Speaker ; Hon'ble Members, Now, the House stands adjourned sine-
die. ‘

| %13 04 Hrs, | (The Sabha then *adjourned sine-dis.}
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